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Mr. DEPUTY CHAIRMAN: Please
go to the next question.
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t [TRAVEL AND SHIKAR AGENTS

*115. SHRI NAWAB SINGH CHAUHAN:
Will the Minister for TRANSPORT be pleased to
refer to paragraph 83 on page 39 of the Report
of the Ministry of Transport for 1955-56 and
state:

(a) the number of (i) travel agents and (ii)
shikar agents recognised by-Government
during the years 1952-53, 1953-54 and 1954-

s

(b) what are the changes made in the rules
for their recognition; and

(c) whether these agents are charg-«d any
fee for their recognition?]

o a3 afeags suHet (At Ao
o wEAIER ) ¢ () w1 (™). @

I A5 9% F foa<w @ fer &)
() siv, w5
T
(£) #Famm w7 fase
T LET]
_ T ogEm A owen
LEUR-UR £ -
28Y3—¥Y ¥ .
PEYY-UY .
b ) ® ..

(&) amm odS v Ferar F
framt &% A F g9 afcadw A w &
geq qfxaqd & & (¢2) =
grafreg  samem ¥ 9w q
uF g w1 FrifEan (&m0 SEr

tEnglish translation.

[3 MAY 1956 ]

to Questions 1134
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tfTHE DEPUTY MINISTER  FOR
RAILWAYS AND TRANSPORT (SHRI O. V.
ALAGESAN): (a) and (b). A statement is laid on
the Table of the Sabha.

(c) No.
STATEMENT
(a) No. of Travel  No. of Snifar
A enis Anes
recoznised recogrised
1952-53 . <2 e
1653-54 . . 5 .
1954-55 . I v
ToraL 7.

(b) Changes have been effected in the rules
relating to the recognition of travel agents.
The main changes are (i) execution of an
agreement in favour of the Railway
Administration concerned, (ii) reservation to
Government of the right to cancel of withdraw
at any time the recognition already granted
without assigning any reasons therefor and
(iii) submission of applications for recognition
once a year in the month of November only.
The rules for the recognition of Shikar Agents
which were framed for the first time in 1954
have not so far been changed.]
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I am referring to travel agents only.
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Mr. DEPUTY CHAIRMAN: Mr.
Jaswant Singh.
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Mgr. DEPUTY CHAIRMAN: There
are no recognised Shikar Agents,

[ RAJYA SABHA ]

to Questions 1136

SHRI JASWANT SINGH: May I ask a
question, Sir? May I know what are the duties
of the Shikar Agents?

SHRI O. V. ALAGESAN: To provide for
hunting of game in the various forests. The
foreign tourists would like to go hunting in
our forests and these Shikar Agents provide
the necessary services.

SHRI JASWANT SINGH: Are they also
responsible for the safety of the sportsmen as
the White hunters in Africa? Are these Shikar
Agents also responsible for the safety of the
sportsmen as is generally done in Africa by
the White hunters?

SHRI O. V. ALAGESAN: Naturally they
would take good care of the party they escort;
otherwise, they will lose their custom.

SHRI JASWANT SINGH: Do the Shikar
Agents have experience of shooting either by
guns or rifle?

SHRIO. V. ALAGESAN: Yes.

MR. DEPUTY CHAIRMAN: Government
has no Shikar Agents according to the
statement.

SHRI O. V. ALAGESAN: These are all
recognised Shikar Agents.

MR. DEPUTY CHAIRMAN: You have not
recognisecwatcording to the list you have
given.

SHRI O. V. ALAGESAN: Later on there are
some, but none relating to-the years that are
mentioned in the-statement.
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Smumrr O. V. ALAGESAN: If the hon.

Member is interested, he can accom-
pany them in one of their parties.

Dr. RAGHUBIR SINH: I can look
after myself.
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SHR1 O. V. ALAGESAN: There were some
Shikar Agents even before 1954. Certain rules
were framed in this regard in the year 1954.
Applications were invited and five have been
recognised.

fHindi transliteration.

Suri B. K. MUKERJEE: May I know what
is the procedure adopted by the hon. Deputy
Minister to choose these Shikar Agents for
recognition?

SHRI O. V. ALAGESAN: There are rules
framed in this regard.

MRr. DEPUTY CHAIRMAN: Next
question.
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t [VILLAGE ROAD DEVELOPMENT
CO-OPERATIVE SCHEME

*116. SHRI NAWAB SINGH
CHAUHAN: Will the Minister for
TRANSPORT be pleased to state:

(a) the number of schemes of road
development so far approved by Covernment
under the Village Road Development Co-
operative Scheme;

(b) the total amount of money so far (i)
sanctioned and (ii) paid by the Government of
India to the State Governments under the
Scheme; and

(c) whether Government have received
any reports on the progress in the execution of
the works under the Scheme?!

tEnglish translation.



